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•UDGPiEMr

Orali- During the course of arguments on this

Review Application, the very first thing pointed out by the applicant

is that in the concluding portion of our judgment dgted 29fch Duly,?

1987, u»e had directed that "respondents 1 and 2 are, therefore,

directed to recast the seniority of the applicant uis-a-u^ respondents

S/Shri Jagpal Singh, A.K, Saxena and A.K, Banerjee and convene a revieui

0,P,C, to consider the claim of the applicant for selection to group

•B' i.e. Senior Technical Assistant (Entomology) etc. as per his

Seniority.** (emphasis added). But the promotion was, in fact, to

the post of Assistant Entomologist, Assistant Plant Pathologist and

Plant Production Officer which are all group 'B* posts. The

learned counsel for the respondents too concedes that this appears

to be just a typographical mistake. Under the circumstances, we

rectify the mistake and direct that in pur aforesaid judgment, the
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u/ords "Assistant Entomologist, Assistant Plant Pathologist and

Plant Production Officer" shall be substituted id place of the •

words "Senior Technical Assistant (Entomology) etc^" ,

2, As regards his other grievance that persons who

were not eligible for promotion were considered by the respondents,

ue haue scanned the application and lue find that no such relief was

sought. But even then, in view of the submissions made by the

applicant, ue have observed in the aforesaid judgment that

"the challenge that those who have been promoted by this order

were not eligible is found to be without basis as their case for

promotion was considered by a duly constituted DPC and it had

taken full note that only those with requisite qualifications and

experience were empanelled and rota system had broken,"

Thus, no further directions on the Revieti' Application are

called for ,

Our order dated 29th Ouly, 1987 stands modified

accordingly and will be given effect to by the respondents as such.
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